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3T /ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Assessee as against the Revision order
dated 21-03-2021 passed by the Principal Commissioner of Income Tax,
Rajkot-1, under section 263 of the Income Tax Act, 1961 (hereinafter
referred to as ‘the Act’) relating to the Assessment Year (A.Y) 2016-17.
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2. At the outset, Ld. Counsel Shri Samir Jani appearing for the
assessee submitted that the Hon’ble Gujarat High Court vide its
Judgment dated 06-02-2023 in R/Special Civil Application No. 9041 of
2022 quashed the order u/s. 143(3) r.w.s. 263 of the Act. In view of the
same, the appeal filed by the assessee become infructuous and the

appeal is not pressed for.

3. Recording the above statement, the appeal filed by the Assessee is

hereby dismissed.

Order pronounced in the open court on 20 -09-2023
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